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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Cl VI L APPEAL NCS. 7460- 7462 OF 2004

RAM PRAKASH & SONS ETC. ETC. Appel I ant (s)
VERSUS
COVMNR. OF | NCOVE TAX & ANR Respondent ( s)

Wth Cvil Appeal Nos.1051-1052 of 2004
Civil Appeal No.2975/2004

G vil Appeal Nos.4566-4575 of 2004
(Wth office report)

Cvil Appeal Nos.8275-8278 of 2004
Cvil Appeal Nos.4536-4540 of 2004

Civil Appeal Nos.3114-3139 of 2004
(Wth office report)

Dat e: 08/08/2011 These Appeals were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR, JUSTI CE K. S. RADHAKRI SHNAN
HON BLE MR JUSTI CE SWATANTER KUMAR

For Appellant(s) O S. Baj pai, Sr. Adv.
V. N Jha, Adv.

V. N. Raghupat hy, Adv.

Si ntran Meht a, Adv.
Shi pra Ghose, Adv.

R P. Bhatt, Sr. Adv.
Mahi ma C. Shroff, Adv.
Chirag M Shroff, Adv.

Subr anoni um Pr asad, Adv.
Rajiv K Garg, Adv.

Ashi sh Gar g, Adv.
A.D.N. Rao, Adv.
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For Respondent (s) M Parag P. Tri pathi, ASG
M. Kunal Bahri, Adv.
Ms. Anj ani Ai yagari, Adv.
\Yg B. V. Bal aram Das, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

G vil Appeal Nos.1051-52/2004 and 2975/ 2004:

The civil appeals are all owed.



No order as to costs.

Givil Appeal Nos.3114-3139/2004:
The civil appeals are all owed.
No order as to costs.

G vil Appeal Nos.7460-7462/2004, 4566-4575/2004 and
4536- 4540/ 2004

The appeal s are all owed.
No order as to costs.
Cvil Appeal Nos.8275-8278/2004:

The civil appeal s shal | stand over for
t hree weeks.

[ Al'ka Dudeja ] [ Madhu Saxena ]
A R -cumP. S Assi stant Regi strar

[ Signed order is placed on the file]
IN THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

Cl VI L APPEAL NOCS. 7460- 7462 OF 2004

Ram Prakash & Sons Etc. Etc. ... Appel | ant (s)

Ver sus

Conmi ssi oner of |ncone Tax & Anr. ... Respondent (s)

Wth Gvil Appeal Nos.1051-1052/2004, 2975/2004, 4566-
4575/ 2004, 8275-8278/ 2004, 4536-4540/2004 and 3114-3139/2004

0O R D E R

Civil Appeal Nos.1051-52/2004 and 2975/ 2004:

The matters are remitted to the Assessing Oficer to
re-conpute the interest under Section 234B of the | ncone Tax
Act, 1961 [‘Act’, for short] only upto the stage of Section
245D(1) of the Act in terns of the judgment of this Court in
the case of Brij Lal & Ors. vs. Conmi ssioner of |nconme Tax,
Jal andhar, reported in 328 I TR 477.

The civil appeals are all owed.

No order as to costs.

Cvil Appeal Nos.3114-3139/2004:

The matters are remitted to the Assessing Oficer,
who shall re-conpute the interest under section 234B of the
Act ignoring the two orders of rectification in terns of the
judgnent of this Court in Brij Lal & Os. vs. Comi ssioner of
I ncone Tax, Jal andhar, reported in 328 | TR 477

The civil appeals are all owed.

No order as to costs.
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G vil Appeal Nos. 7460- 7462/ 2004, 4566- 4575/ 2004 and  4536-
4540/ 2004:

The appeals stand allowed in terns of the judgnment of
this Court in the case of Brij Lal & Ors. vs. Conmi ssioner of
I ncone Tax, Jal andhar, reported in 328 | TR 477

No order as to costs.

......................... Cll .
[ S. H KAPADI A]
........................... J.
[ K. S. RADHAKRI SHNAN]
........................... J.
[ SWATANTER KUMAR]
New Del hi ,
August 08, 2011
Corrected
I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
Cl VI L APPEAL NOCS. 7460- 7462 OF 2004
Ram Prakash & Sons Etc. Etc. ... Appel | ant (s)
Ver sus
Conmi ssi oner of | ncone Tax & Anr. ... Respondent (s)
Wth Gvil Appeal Nos.1051-1052/2004, 2975/ 2004, 4566-

4575/ 2004, 4536-4540/ 2004 and 3114-3139/2004

O R D E R

Civil Appeal Nos.1051-52/2004 and 2975/ 2004:

The matters are remitted to the Assessing Oficer to
re-conpute the interest under Section 234B of the | ncone Tax
Act, 1961 [‘Act’, for short] only upto the stage of Section
245D(1) of the Act in terns of the judgment of this Court in
the case of Brij Lal & Ors. vs. Conmissioner of I|ncome Tax,
Jal andhar, reported in 328 I TR 477.

The civil appeals are all owed.

No order as to costs.

Cvil Appeal Nos.3114-3139/2004:

The matters are renitted to the Assessing Oficer
who shall re-conmpute the interest under section 234B of the
Act ignoring the two orders of rectification in ternms of the
judgnent of this Court in Brij Lal & Os. vs. Commi ssioner of
I ncone Tax, Jalandhar, reported in 328 I TR 477

The civil appeals are all owed.

No order as to costs.
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G vil Appeal Nos. 7460- 7462/ 2004, 4566- 4575/ 2004 and  4536-
4540/ 2004:

The appeals stand allowed in terns of the judgnment of
this Court in the case of Brij Lal & Ors. vs. Conmi ssioner of
I ncone Tax, Jal andhar, reported in 328 ITR 477.

No order as to costs.

[ SWATANTER KUMAR]

New Del hi ,
August 08, 2011.



